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Alfidavit to be Furnished by the candidate alongwith Numination Paper
Before the Retviaing Officer

For electiam to..,....

------------ I PR oy gog

I SUBASH SIN&H

‘-g;xl._#.?

vemvenspastitueney | Name of tie Constitwen o

veee oinime of the Hous.:

'-*'iug"-r.-’ni:i: of LATE-. BABAMN SIM&GH

Election, do herl:by solemnly affirm and state on oath as under:-

1 srike out whichever is mot applicable)

(1) | sm a candidate set wys by —BIE.
Independent candidate.

(2) Details of PAN and status of filing of income tax

— A name of the political party 3/ am contesting 3. an

returm :

SLNo, | Names o [ Permanent [ The financial year for | Total income B
Account Number | which the last shown Im Income
(PAN) Income-tax return has | Tax Retumn ( in
= oo | beenfiled | Rupees)
I Sell ]
2, Spouse- e
Al et
ER Depentent | J_.,--"‘"'-F I
i, Dependent 2 f_.__..--""'_
5. Dependml,.-,,-...'.,‘f,,.f"' | e
{¥) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-
5. | Offence Bl Description |
Mo, | S D __i
{a) | The details of cases where the court has taken
cognizance, Seetions of the Act and description |
of the offence for which cognizance taken : i
= |
{h) | Name of the coun, Case No. and Date of order
taking cognizance - e
(e} | Betails uFAppﬁl {t}l! ﬁ'ppllﬂﬂ"ﬂl'lﬁi? for revision SRS SRS _l
: (if any) filed sgainst the above order(s) |
4. Cases in which I have been convicted by a court of law{other those ﬂﬁ:rred 0] in Form Zﬁ‘:.
! [u] The details of cases, Sections of the | o S j
Act and description of the offence for |
| which convicted : I
| R B
: {h) | Neme of the Courtis. { ase Mo, and
I

J Datefs) of orders) .

| S —

o hiddaia

e —
|



(2] runishmic Limposcs .

vap That § give heein bebow thie details of o e nssets (movable and Lamovable e ) of mysel,

myw spouse and all dependents:

A Details of |ng_'[:lhi: HSSECLS |
i hiva:

I, Assets in joint pame indicating the extent of joint ownership will also have Lo be given

2 In case of d

Mame of Banks Tnstitution and Branch are 1o be given
i. Value of Bonds/Share/Debentures as per the current market valug in Stock Exchange in respect o1 fited

companies and a5 per books incase of nan- listed companies should be given
4. Dependent’, here means 4 person, substantially dependent on the income of the candidate.
5, Details: including amount is 1o be given separately in respect of each investment)

siyInvestment, the details including Serial Number, Amount, Dare of Deposit, the Scheme

"5 [ Description -« T P Dependent-1 | Dependent-2 | Dependent-3 |
: No. i __ AL 1 ;E- dovi pu;:u Sirgi Amiketicr ﬂgﬁi i
, e g A
ph (i hand ihs,m - on 25006200 |
| i) | Details of Deposits in Bank e !’ |
1. accounts (FDRs, Term Deposits |35 ":;f'::::’ | |
! and all other types of Deposits e 3 ' _
including saving accounts), Je - Hatgq2oi) fi / L_ |
Deposits with Financial ;fi: a®o | _ b ——— /\J i
{ Instintions, Mon Banking i
|| Financial Companies and PRy hs iy | '|
| | Coaperative societies and the ;.ﬁrmr'}‘{'ﬁ i '
_ | amount in each such deposit L gT37% - o |
(it} | Details of investment in Bonds, Ftr S e T I
| Debenures/shares and units in TR SE—— RTINS BT N —
| companies/Mutual Funds and L = !
| others and the amount., | |
- I ; 3 T RAT LiF® M- i L [ET- TPy
[1v] | Details n-f!nvmmnﬂ in NSS,_  Byecerzsin I p— A;-_;:E-;E A 5‘3‘14#1': 41 ]
Fostal Savings, Insurance Policies [@s- 15eew/- = EBTLUR F1. 337 -
and investment in any Financial -‘;‘:"::w_‘“ RL- 5 penyf=
Instrement in Post office or Ti P He-S30HP 48 T FATe | |
Insurance Company and the T L TEal | .
|| amoun 2 A
| (v | Personal loans/advance given to ; ;
| any person or entity including N i‘ L Ml b,
[ { tirm, Company, Trust ete. and Y R | [ |
| vther receivables from debiors ML ! I
| and the amount, i ] — f
(vt | Motar Vehicles/Aircrafis/ Y | ‘
| Yachts/Ships (details of Make, i ov 284 9236 LAl P L
| Registration No. ete, Year of £3. € Lack I i
. }ﬂumhase'and amiount ) I"". o R h e e ARH S
L] Jewelny, ballion and vahasble el Wi, A | |
| thing (give details of weight and N ':ﬂ-ﬂ'i-:r{— L '-—'l—_" |
{ vatlue) . 1"'7"“‘"__ e e SR Tt o
2



——

| (ix,

40 of

':T.-"-'F}'_:_J-['I"E 355615 such 3 valus o

: £ “hims/interest
| Cariss Total value

I‘e AS5CLs:

¢

o -mﬁh'f = =
M [ Eadk I
- A
e e

| o

(Meze: 1. Properties in joint ownership indicating the cxtent of joint ownership vill also have to be indicat -

.
Mo

-

F

Each land or building or apariment should be mentioned sepirately in this formal.)

Description

Self Spouse

(D)

Locatiangs)
| _Survey number(s)

YT =

Dependent-1

uepnﬁ:rt'—_l I !‘.l-:'pén'd-:m-d |

i

| Area (Total measurement in
acres)

Fa. 109
- B2, Wl e
PR

“Whether inherited property
{ Yes or NOY)

FETE L

[ Date of purchase in case of self
acquired property

Cost of Land {in case of
purchase)al the time of
purchase

Ta i = 7 5 owoey -

Any Investment on the land by

J way of developmenit,
construction ete.

Approximate Current markei
wvalue

(ii)

(i)

Locationis)
Survey number(s)

F TN
s
CE N o

— T

Area (Total measufement in
sq. fi.)

File

Whether inherited property
(Yes or MO

Date of purchase in case of salf
acquired property

Cost of Land (in case of
purchase) at the time of
purchase

Fe¥a- 17 Laih-

Nk

Any Investment on the land by
way of development,
| construction elc.

S

Approximate Current

market
| virlue :

Commercin
{including apartments)
| -location(s)

| -Survey number(s)

|

| Built up Area (Total
Lftepurenunt i ag; )

3

]

|, S




i '} eiher inheriied propeny
| [ (" e or NOY

| Do of purchase in case of serf
11 ired properts,

1 est of prt'bpi:ﬂj-{in case of
pr rehase) at the time oF
[ Thase

Auy Investment on the
| pniperty by wiy of
t development, consiruction ete,

| Approximate Current market
walue

Residential Buildings {including
Apartments,
-Location(s)
= Survey number{s)

THEe, HBE

Area (Total measurement in
| s i)

PE 5=
2 ife

[ Built up Area (Total
: | measurement in sg, fi.)

Whether inberited property
(Yes or NOY)

Date of purchase in case of self

Cost of property (in case of

I

[

| acquired property

| purchase) at the time of
urchase

LT Joluk
&7 p—&w“
TR 1 b b 4T
i/ #

Any Investment on the land by
way of develapment,

/

Approximate Current market

| construction ete.
I

| value

1

/

Onhers (such as interest in
property)

{vi} | Total of Current Market
| Value of (i) to (v} above

/

Fii

/

|

i6) 1give herein below the details of linbilities/ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

|'s,

| Deseription
! I'I“L " "

Self

Spouse(s)

Dependent-1

Diependent-2

Dependent-3 |

|

() | Loan or dues to Bank/Financial
Institutig '

Mame of Bank or Fi

Amaount outstanding

Mature of loan

Lown or ducs to any
individuals/ Entity other than
mentioned in (i) above,

{ Name(s) - :

i Amount sutstanding

Wt

Mature of lotin




—

Ay viher liability

| Carand total of liabilities

(i) | Goverament Dues:
[ues 1o departments dealing |

with government
arcolwmodation

T ey e

with supply of water i

Dues to departments dealing
with supply of eleciricity

Dues to departments dealing
with supply of
telephones/mobiles

|| bwlicopters)

Dhues to departments dealing

with government (ranspon
(including aircrafls and

Income Tax Dues

Wealth Tax Dues

Service Tax_Dues

Municipal /Property Tax Dues

Sales Tax Dues

/

Any other dues

Z

Grand total of all Govt. dues

b. Spouse

(8) My ed;:lﬁunal.;l;;lltlﬁ;tlun is as under:

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
{Name of the School /College/ University and the year in which the course was completed.}

{9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Mame of the candidate

Sh/Smt/Kum. - suBasH STH&H

candidate {otherwise write ‘Independent')

2. | Full postal address NI TFE- khawsj= puk DisT. GropalizAr].
3. | Number and Name of the constituency and fol, Gopal &ANT:
slate - i e
| 3. | Mame of the Political party which set up the B.J-P

4. | (a) Mumber of cascs in which conviction order

| passed (other than those referred to in Form 26)

R e s




I | i, Toaal number of Fe |'m chiz=s where the I
{ eart {s) have taken cognizane I
J— - PE ==
; 5 -!_I‘AFTnI‘ 1 ‘?e-,_... ’Twhm:hﬂ o r_| -"-;| lvu
hoiler = b : d B | Imcume Tax Return liled
(a) Candidate | !
(b} Sponse: _ — 1 !
. [{c)Dependents T o e o
Ih. _ Details of Asscts and Liabilities in rupees = !
Description | Self Spouse | Dependent-1| Dependent-ll | Diependent 1)
A Moveable Tt e o3G0 3 32)—| k2 - Iy Fg- |
| Asset (Total value) Tire o (e
Tmmawahle L 1, remenf- s ) el
|| Asser - !
(i) | Purchase Price and i - ' f,/'
Development Cost of
Immowvable Propeny
{Total Value) i, B
[il) | Approximate Current h;:l\v
Market Price of

Assel {Total Value) //

7 Liabilities 1~ -
(1) Government

dues (Total) /
{ii) Loans from Bank,
Financial Tnstitutions and /
others (Total)

8.| Highest educational qualification: - maT€icbl ATroM. G5 F 6

RIS R T

]

N —
AT R [T

(Give details of School / University education with full form of the certificate/ diploma/ degres
course) (Mame of the School /College! University and the year in which the course was completed.) |

f\}
VERIFICATION (‘g @/ (< #

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct o the
best of my  knowledge and belicf, no part of it is false and nothing material has been concesied there from. | further
declare that :

{a] there is na case of conviction or pending case against me other than those mentioned in ftems 3 and 4 above;

ihi L my spouse, or m}'-dt:ptnd:.rns div ot have any asset or lizbility, other than those mentioned in items 5 and 6
abave.

VarihedeL, oo Al K s O S s S R G A i

DEPUNENT

o S
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